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MR. DEPUTY-SPEAKER: I am not 
going to allow any discussion on this now. 

Yesterday, a point was raised on a 
specific issue namely that the House should 
not be ignored, and the House should be 
taken seriously, and an impression should 
not go round that the House was ignored. 
Now, the hon. Minister has clearly spelt 
out the policy, an indication of which had 
already been given to the House. 

~ m ~ ( mw""t-.r ) ;;rr 
q-ri iIifJ1lT 'fl!T, ~of; ~Hf<: 'li"1;r ~ ? 
... (~) ... 

SHRI S. KUNDU (Balasore): I rise 
to a point of order. I know Ibat this is 
not geoerally discussed. But when I rise 
to a point of order, you may kindly give me 
a patient hearing. 

The hon. Minister has said that a question 
in regard to the foreign investment board 
had been answered here. That is true. It 
is up to you to decide whether it was a policy 
statement in the House or not. But that 
is not the question. What is done inside 
the foreign investment board also involves 
a great policy question. I may just point 
out one thing in this connection namely 
that the Government has also agreed to the 
establishment of a sub-committee of the 
foreign investment board and this sub-
committee will included among others 
representatives of the Ministry of Industrial 
Development and Company Affairs, Finance, 
and the administrative Ministry concerned, 
and will deal with cases involving foreign 
participation up to 25 per cent with a total 
investment which does not exceed Rs. 1 
crore. This is clearly a new policy. 
Merely by saying that the foreign invest-
ment board has been constituted. I do 
not think that the hon. Minister can be 
absolved of his duties. Thereby, a contempt 
of this House has been committed. I 
would appeal to you to kindly take these 
things into consideration. 

MR. DEPUTY-SPEAKER: Antici-
pating what he might say, I have already 
observed that Ibe hon. Minister has 
indicated before the policy direction in Ibis 
regard. Actually, Ibe spelling out of the 
policy was perhaps done outside. So, I 

have said that the hon. Ministers should 
take precaution to see that they should 
not give an impression that the house is 
being ignored or that the House is not 
taken seriously. Beyond that there is 
nothing else. 

~ ~ Ul< (,!fr) : ilr:1 a't ~1fli 
l'!'~r"li'[~'Ii"r ~<:'fi"<;~~1 

MR. DEPUTY-SPEAKER The 
hon. Minister has already given an indi-
cation to the House before. 

11.15 hr •• 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (DR. RAM SUBHAG 
SINGH): Sir, Government Business 
in this House during the week commenc-
ing 16th December, 1968, will consist of : 

(I) Further discussion of the Resolu-
tion seeking disapproval of the 
Essential Services Maintenance 
Ordinance, 1963 and further 
consideration and passing of 
the Essential Services Mainte-
nance Bill, 1968. 

(2) Consideration and passing of 
the Legislative Assembly of 
Nagaland (Change in Repre-
sentation) Bill, 1968. 

(3) Discussion on the Resolution 
seeking continuance of Presi-
dent's Rule in Bihar. 

(4) Consideration and passing of 
the Indian Tariff (Amendment) 
Bill, 1968. 

(5) Consideration of a motion for 
reference of Ibe Constitution 
(Twenty-second Amendment) 
Bill, 1968, to a Joint Committee. 

(6) Consideration and passing of 
the Customs (Amendment) Bill, 
1968. 

(7) Further consideration and 
passing of the Registration of 
Births and Deaths Bill, 1968, 
as passed by Rajya Sabha. 
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(8) Consideration and passing of the 

following Bills as passed by 
Rajya Sabha:-
The Advocates (Second Amend-

ment) Bill, 1%8. 
The Maternity Benefit (Amend-

ment) Bill, 1967. 

(9) Further discussion of the Centre-
State Relations at 6.00 P.M. on 
Tuesday, the 17th December, 
1968. 

(10) Further discussion on the 
motion for modification of the 
Civil Defence Rules, 1968, at 
6.00 P.M. on Wednesday, the 
18 th December. 

(II) Discussion on the motion for 
annulment of Conduct of Elections 
(Second Amendment) Rules, 
1968, given notice of by Shri 
Srinibas Misra at 5. P. M. on 
Thursday, the 19th December. 

(12) Discussion under Rule 193 to 
be raised by sarvshri Madhu 
Limaye and George Fernandes 
regarding Report of the Commit-
tee of Inquiry(Steel Transactions) 
by Shri A. K. Sarkar at 
6 P. M. on Thursday, the 19th 
December. 

SHRI TENNETI VISWANATHAM 
(Visakhapatnam) : What about the company 
Donations Bill? 

MR. DEPUTY-SPEAKER: Yester-
day, the report of the Business Advisory 
Committee was accepted here .... 

SHRI TENNETI VISWANATHAM: 
It has been donated away. 

SHRI S. M. BANERJEE (Kanpur): 
only want to make one submission ..•.• 

SHRI C. C. DESAI (Sabarkantha): 
We would like to have an assurance from 
the hon. Minister that the session of the 
House will not be extended beyond 
Friday next. 

DR. RAM SUBHAG SINGH: There 
would not be any extension. We are going 
to disperse as announced earlier. 

SHRI S. M. BANERJEE: It is quite 
clear that the Companies (Amendment) 

Bill is not coming up. I only want to 
impress upon the hon. Minister that a saving 
clause be added that anybody who takes 
donation can return it 

SHRI UMANATH (Pudukkottai) 
It should apply to donations with retros-
pective effect. 

11.18 hr •• 

MATTER UNDER RULE 377 

BYE-ELECIlON IN ]A TUSANA CONSTITU-
ENCY IN HARYANA 

~ (l1f ~ ""'"II' (ifI"u;[~T) 
'3"'ITSll"el ~, m;;r;r QT 'fit~ w.r ¥f 
$ ;r ifr 'lilt ~'fllivr ~ m'1";f 
~I>f;T<: flI;Q; I li ~T ~ 'iff;;rl '1ft 
m lfT'i;rrl1 ~T 1lll:~11 '!OT Sll"Ff 

.-r.r.rr 'ffi[ifT ~ I ~'f '" ~ <:m ~T 
CTl<: flim ~ flI; ~!ly;rr tl {f<:~~T 

lMif<:T ~ ;f~ ~~lfl<'f fl:T "'lrr ~ .. 

MR. DEPUTY-SPEAKER: I have 
given permission to Shri Kanwar Lal Gupta 
to raise a matter. He may raise it now. 
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